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Applicant being aggrieved by the order
of punishment under Annexure-A/l dated 15-09-
2u)5 has preferred appeal under Amech-A/2
dated 4" November, 2005. Having received no |
response from his authorities, he has approaohed
this Tribunal in the present Original Application
filed under section 19 of the Administrative
Tribunals Act, 19835.

Having heard Mr. A. Das, learned .
counsel appearing for the Applicant and Mr. S'.K.l |
Ojha, learned Standing Counsel for the Railways
on whom a copy of this Original Application has
already been served, this Original Application is
disposed of at this admission stage with direction

to the Respondents to consider and disposé ;of the
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appeal of the Applicant under Annexure-A/2
dated 4™ November, 2005 with a reasoned order
within a period of 60 days from the date of receipt
of a copy of this order and communicate the result
thereof to the Applicant.

Send copies of this order to the
Respondents along with copy of the Original
Application and free copies of this order be given
to learned counsel appearing for both sides.
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